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Prabodh Saxana. ... Applicant,

Versus

Union of India. ... Respondent.

CDRAl^; THE HCN'BLE nR. 3U3TICE AMITAU BANER3I, CHAIRf'lAN/
THE HDN'BLE HR. I.K. RASGCTRA, f^EriBER {A).

For the Applicant, ... Shri S,S. Tiuari,
Counsel.

For tho Respondent. ... Shri F.H, RamchEndsni,
Sr. Cc'unsel.

( Dudgement of the Bench delivered
by Hon'ble Fr, 3ustice'Amitav Banerji^
Chairman )
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This Original Application has been filed by a

candidate in the Civil Service Examination stating that

h® had' joined the training for Indisn Revenue Ssrvice on

the basis of the 1967 C.S. Examination. He had also sst

in the IDEB C,S, Exsminiation snd he had only qualified

for Group 'A' service, but the same uas not given effect.

Subsaqusntly, he appeared in 1989 C,S. Exsminration after
N

obtaining necessary orders from the Tribunal, The result

has been declared snd he has secured 40th position in the'

merit and he has be corns eligible for joining the I.A.S, He

has complained that no offer of appointment has been issued

to him. He has, theraforSj prayed that necessary direction

be issued to the .. respondents to issue him the offer of

appointment based upon his performance in the 1989 C. 3.,(i"'ai n)

Examination.
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Shri S,3, Tlwari, learned counsel for the applicant,

stated at the very outset that-the respondents hsve issued

on offer of appbirtmsnt to ths applicant in the I.A.S, uith

icertain conditions,. He has, houev/er, not filed a copy of

the said offer of appointment.

No counter affidavit has been filed in this O.A,

Shri P.H, Ramchandani, Senior Counsel for the Respondents-,

stated that th9 applicant has been offered sn appointment

in the I,A,S, in pursuance to his performance in 1989 C.S,

Examination, He,houBver, pointed out that the judgement

of the Supreme Court in appeal against the decision in

ALOK KUI^ftR'S case is auaited.

It is evident from the above that the applicant has

been issued an offer of appointment in the I.A,S, having

qualified for the same by securing a high position in the

C,S, Examination, 19B9,

In vieu) cf the above, ue do' not think that any

further order is necessary in this C.A, This O.A, is

accordingly disposed of.
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